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1, the Chairman of the Commmeemhm Mtn:n'Bﬂha&g
Resslutions, been authorised Cumimittee to present
Report b thelr , present this -eighth Report.

2. The Committee met on the 12th Janwary, 1976 for—

1. Examination of the Constitution (Amendment) Bill, 1976
(Amendment of erticle 368) by Shri C. K. Chandrappen under
mleﬁ!(l)(a)oftholiules of Procéddure,
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1. Allocation of time to the Resolutions at item Nos. 2 to 4 set
down in the List of Business for Friday, the 16th January, 1976,

Examination of the Constitution (Amendment) Bill, 1976 (Amendment
of erticle 368) by Shri C. K. Chandrappan.

S Shri C. K. Chandrappsn, the Member-in-charge of the Bill was
invited to attend the sitting. He did not attend.

4. The Bill seeks to smend article 368 of the Constitution with a view
to empower the Parliament to amend any provision of the Constitution
including the basic structure and framework of the Constitution.

After considering all aspects of the Bill, the Committee recommend
thatthelﬁemba'mlghtwmmwmveform“mmtmdm
the Bill.

Classification and allocation of time to Bills

5. The Members-in-charge of the Bills were invited to attend the
sitting. Nome of them attended.
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tegory
théBﬂlsnshownjneohmmsdtheAppmdix.

~ Allotment of time to Resolutions

7. The Members who had tabled the resolutions were invited to
sitend the sitting. None of them attended.
8. The Committee! recommend the allocation of time as follows: —
(1) Resolution regarding implementation of 20-point
Programme
(2) Resolution regarding Committee to review work-
ing of Emergency and 20-point Programme 2 hours
{3) Resolution regarding Revoking of Proclamations
of Emergency,

2 hours

2 hours
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Resommendations

- 9. The Committee recommend that—

i) Shri C. K. Chandreppan be not pdrmitted to move for leave to
o introduce his Constitution (Amendment) Bill;

(i) the classification and allocation of time to Bills by the Com-
mime,:;dnhown in the Appendix, be agreed to by the

(itl) the allocation of time to resolutions, as shown in paragraph 8
above, be agreed to by the House.

New Drzua, G. G. SWELL,

. . Chairman,
Januery 12, 1976 Committee on Private Members Bills
Pausa 22, 1897 (Saka) and Resolutions.
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The
1975 by Shri x.chndmu

Students and Yomh
ngd bdﬁn) Bill, 1975 by Shri
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$ The Maintenance Security
mﬂl,xm by Shﬂ Erasmo de

45 of 1978

48 of 197

46 of 1978

47 of 1975

49 of 1975

63 of 1973

61 of 1978

3 of 1976
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2 bours
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